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counsel for the setitioner ang shri Ashok

Moh@nty, learned Senior Standing Counsel
dopedring for the resopondents.

The applicant No.2 hes sought

for a compassionete appointment on the
death of his brother after the death of

his fither. There

Was some dispute about

the eligibility aeng claim was initially

rejected <nd the decision of the Circle

Re laxation Committee communiceted to

Respondent 3 at Annexure -4 dated

6.6.1995, Subsequently, &s per pard-4

of the counter-affigavit, it is stdated

that thesscope of compassionate appoint -
ment hads been enlérged to the dependant

brother/sister of the deceased Government

servant, and therefore, the case of the

applicant will be

put up for consideration

before the next Circle Relaxation Committee

Meet ing. Shri Mishra, submits that the

consideration of the CJ.R L. meet ing will

be awaited., But a

direction should be

given that this be convened as early as

possible. This petition is disposed of

with & direction thet the applicant's case

for compassionate

appointment be placed

before the CR L. meeting within & period of

three months from the date of receipt of

this order. The applicction is disposed

of accordingly. No costg.
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